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Add-on Wordings 
 

 Loss of Personal Belongings – Bundled Cover 
 

Scope of Cover: 
In consideration of extra premium paid by the Insured as mentioned in the policy schedule and realized by 
the Company it is hereby understood and agreed subject to the terms, conditions exclusions and limitations 
that the Company will pay for the loss or damage to insured’s personal belongings caused by perils 
mentioned under section 1 of the Policy while they are inside the insured vehicle at the time of loss or 
damage to the vehicle. 
 
Personal belongings for purpose of this coverage would mean the articles or other items of personal nature 
which are likely to be used, carried or worn but excludes Money, Securities, Cheques, Bank Drafts, Credit 
or Debit Cards, Jewellery, Lens, Glasses, Travel Tickets, Watches, Valuables, Manuscripts, Painting and 
Items of similar nature. Any goods or samples in connection with any business or trade are not covered.  
 
Company’s liability (maximum subject to the sum insured mentioned in the schedule) under this cover will 
be payable as mentioned below: 
 

a. In case of Partial loss or damage to the insured item(s): Company will pay the reasonable cost of 
repair to restore the item in similar condition as it was immediately before the event leading to loss 
or damage. 
 

b. In case of Total loss or damage to the insured item(s) including the situation wherein the cost of 
repair is equal to or exceeding the value of insured item immediately prior to the event leading to 
loss or damage: Company will pay the market value of the insured item as it was immediately before 
the event leading to loss or damage less salvage value if any. 

 
Special Condition: 
 

a. For any claim to become payable under this add-on cover, it should be admissible under section 1 

“Own Damage” of the Policy. 

b. A police report must be submitted to Company for claims due to theft, burglary or house- breaking. 
 
The Insured will bear first INR. 200 of each and every claim under this section. 
 
Subject to the terms, conditions, exceptions and limitations of the Policy.  

 


